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of the undertaking given above, this Original 

Applicati'm may be registered and a ntnber 

be given. 

MMR(JUDIcI.L) 

2 tii±720  02 

Heard Shri I.K.jswal, Advocate for 

the Applicant and Shri S.tehera, Addl.Standing 
Counsel for the Respondents. 

Applicant, claiming himself to be the 
adopted son of one Bidyadhar Nayak. Sorter, RNS, 

Jhubaneswar, has filed this O.A. praying for 
grant of family pension. He must substantiate 

s case before the aut ho nt ie smesp  on dents in 

order to get the family pension benefit. In 
this view of the matter, this Original Applicatia 
is disposed of, at the stage of admission, with 
direction to Respondents to examine the 

grivance of the Applicant, as raised in the 
present Original Application, within a period 
of three months hence and conrrunicate the 
decision thereofi within the said period of 
three months. along with cies of 

Send copies of this orderLO.A. to 
Respon1ents at the cost of the Appllcant on wki 
whose behalf Shri Iiswa Advocate Undertakes to 
f lie the required postages by 5.7.2002. Upon 
filing of the required pOstages, as directed 
above, free cies of the order be made 
available ths to the connsels of both sides. 


